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Jhunjhunu.
.. Applicant

l.0Unicn of India through S=cvetary, Minist ommuni-—
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cations, Deparimsni of Telecommunication, Sanchar

Bhawan, New Delhi.

2.The Chizf Genszral Managsr, Tslecommunications, Sardar
Patel Marg, Jaipur.
3.District Telezcom Engineser, Fisan Colony, Jdhunjhunu.

- «. Respondents.
Mr. Balvinder Singh, counsel for the applicant
CORAM:
Hon'lble Mr. O.P.Sh?rma, ﬂmlr iztvraive Member

Hon'klse Mr. Patan Prakash, Judicial Membesr
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Per Hon'kble Mr. O.P.3harma, Adminis

Administrative Tribunals Act, 1935, Shri Surezsh Cumar

Mzena has zoughit a declavation thai the action of the
respondents in not confevring the bensfit of the ztatus

[

of regular Driver on the applicant may ke declarzd to be

provigsion ©f the Conatituvticon. He has also sought a

Adirecition £o the vespondents to provid: the applicant
with the joln  of  Driver on  permansnt  basis with
retrozpeciive effect with all consequzntial benefits.

2. Thz cazes Ef the applicant iz that e wWas
appoint =d as a Motor Vehicl:z Driver hy &D0O, Tzlegraphs,



Pilani vide order dated 15.4.25 on tzmporary daily Wage

basi
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(Ann.Al). Hiz =appointmesnt was against a clear-cut
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acancy. The :Ll cant's name was 2sponsorsd by che
Employment Exchange bzfovs he was appointed as Driver. No

rzgular appoinimenc on che post of Driver has yet been

made. The applicant is fully gualified to hold the post

of Driver. He haz bzen worlking in thz Depariment for more
thqu 2 yEars. The  Depuiy Divisional Officer has
recommeznded the nams: of the applicant for the post of
Driver (Ann.A2). Still, howsvar, haz has not hkeen given
appointmant on the @ost of Driver on vegular bazis.

Thz applicant has alszo filed 'a Misc. Application

w
.

with which h=z hass submitt:d a copy of hisz represantatcion

dated 25-6-95 ko the  Deputy Divisiconal  Officer

on hiz rvepreszntatcion 2o far. The lzarnsed counsel for the

rost of Driver he conzidered and dizposed of on merits.
4. In ths circumstances, after hearing thes lzarnsd
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=zl for th: applicant, ws direct reepundwuL No.3, the
District Tzlecom Enginesr, Jhunjhvera to dizpozs of the

applicant's represzntation dated 25-6-95, annexed to his
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copy of kthe MA alongwith annezzurs -thersto he 3en

rezpondents No.3 for nzcessary action.
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5. The OA zkands  digposz=d of at the stage

(Ratan Prakash) 4 (0.P bldlﬁ/)

Judicial Membzr Administrative MechL



